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~aturday, F.~b,ud"y 28" 198;IP.hal,,"n~ 
9, 190&(Saka) . 

The Lok Sdbha 1ft" at , P.'M. 

(MR. SPEAKBR In the Chat,..) . , . ' 

(Engillh) 
" J' Jto t ., 

MR. S~EAKER: Yes, Mr. ,Pc:ime 
Mini~ter. . . ' 

. , . 
'PROF. MADHU DAND'~VATf3 (Raja. ' " 

pur) : Mr. Speaker, S.r • . 1 rise op a point . 
of order . . Khldly take ' your seat. Mr ' \ 
PriOle, Minister. ' I .have a -point of .ord~f: ' 
(Interruptlo",) " . 

MR. SPEAKS ' : .O.rder. Order. "bat · 
is ' thi '1 

(T,anlldt/on] .' 
_./' . 

. \ , What are you doiDI? Please b ... ~o 
your seats. 

. le"glllh) , ',, ' , J 

.What· is' your point of order '1 

P-ROF. MAOHU DANDAVATB: My 
,PQint of :order is th,at for tbe last several 
yeat's 'it bas been the .convention of tbis 
Hou . that the Budget should 'be alwayS 

~ presented on tbe I.,t work'ol day of the 
~oQth of Pebruary at ' 5 O'Qlock. In 
'Practice and procedure' . by Kant aDd 
Shakdber' on page 295 it is 'stated very 
clearly that the Budaet wi1l be presented 
on the tast workini day of f'ebruaryeac.b 
year at 5 p.m. ' Furth~r your . ~retariat 

. has actually circulated to u the 'Hand-
book for Member" pubUlllod by (he Lok 
Sabb SCcrttariat which in pa~ 26 . say. : 
The, General Budset is preaent d ~y the 
Minister 0' Finance usually on the 'last 
workiDI day of February at 1700 boun. 

("'fI!IIIIItJfiJI ) 

MR. SP~AKER . : Wbat is tbis' '1 

·PROF. MADEtl] DANDAVATB· S' , I ' Jr, 
I Won't be cowed d9wn. . 

~R. SPEAKER:' I do not · waot too. 
; . Gentleman, I have to· Ii ten and 1 ba~e to 

do and not you. ' . 

P1tO · MADH.U DANDAVATE : Lastly 
Sir; in, this House I am lad that whe~ 
Shri Dhmon was the Speaker in 19708 a d 

, w~en procedural Japse~ were thero ' when 
Mrs. Gandhi ples~nted tbe bud,et he 
adjourned the House 'tiJl Monday. But 
when jt was pointed Qut that there was 

. the lap e, the same day on 28th · February 
J9~O this House met at 10 O.'olock . and 
ul,tlmately the introduction of 'Finance ' 
'BtU was made at JO.5S at ,":faht and all 
the, CormaHti", were compJeted'. 

, . : (Int"ruptloM) 

MR. SPEAKER. Why. are you shou .. 
tin ,1 . 

P~OF. Mt\DHU DANDAVATB:' ir, 
I would Ij~e you to 'exp,res our di'spJe ure 
ab!Jut tbe, f~ilure of the ' convention and 

' procedure, and r"quest the Govetnme.nt 
not to 00 mit this blunder. . 

SHRI SOM ATR' CHAITERIES 
(BoJpl1~) : We kDO~W an the convcntio 
and procedure. But certain tbin ' ha e 
to be amended. 

Prof. ' nand vat • 
please, sit dOWD ••• Doesn't matter. Order. J 
can hear ..• DOG't you 'I 

. (/nte"uptl(>nl 

PROF. MADHUDA PAVATE: Why 
do tbey hout hen w rai a poi t 
of ord r ? . 

MR. SP.EAKER : 
2CM Y': 



EB OARY.. 28. 1981 ' 

(Mr. S 

"The Annual financial Sla.-
meat or 'the State 

, Estim~ ted R ceipl and xpen-
.. ditur of the Ooverm 1)1 of 

India in respect of eeo ch financial 
ye r (hereinafter rer ned to as 
It e Dudget') shaH be ,pre n d to 
the House 0' such day as the 

re id t may di~ect ... " 

So, I don't find anytbin . 

P . M DHU DA 
Wh t bout conventions? 

oovention 
o pveotion 

. . 
T 

ou 
ouse. 

. . . 

ul • 
and 

. MADHU DAN A V TB: Are 
ooventioo brok n ~Y f e I ou e ? · 

M . S EAKER : Ther i 
int of ordeI' ... O~er ruled. 

, no 

AD U AN AV TB! Who 

M • SP A E : We make it. 

MAD U ' D AVATE: 
bre king the COd 

ou . h s not broken the · 

: Ru1e S ys ... 

.. -" ........... ......,AVA : You 

am 

conven-

THB PRIME MINISTER (iHRI 
RAllY GANDHI) : Mr. Spe ker, Sfr ... 

S I INDRAJIT GUPTA : You 
decide the qUestjOD, Sir. 

{/nte,ruptlons) 

PROF. M U DA DAVATE' : Do 
yoU think that we can be cowed down ? 

MR • .sPEAKER: Professor Sahib, that 
abOUlin i not in (1 d f. . 

PR . 'MA,b l),. OANPAVATE: If 
the could not be cowed down durin the 
Em er eney, e cannot be cowed 'by this 
voice. . 

MR. SREAKER 
Minister . 

Now the Prime 

. GBNE AL Bl.!DGET, 1~87·8& 

Ii RT-
[English] 

THE P 1MB MINIStER (SHRI 
IV GA DB): .Sir, I r.j t pr seot 

abe Budge~ for the year 1987·88. 

2 Twenty nine years alO, p 
. the eountry'a budget, lawaharlal 
toid tbi ouse: 

"The time we live in and the 
problems that our counlry h . to 
f ace do not permit a static or 
complacent approach or any 

. avoidance . of the burdens whiCh 
inevitably aCcompany an at~tempt 
to adv nce with 80 e p ed ..... . 

We h v to str'v.e with all our . 
tr for ou pl.oDed develop- ' 

ment by ViDa, all our 
resource, i cr in production '. 

d tryina to eosure proares ;vely 
a mote cq ita I di tcibu{ion, and 
t to rai the sand d of tbe 
areat ass of oQr pe9ple." 

are our objecti'r'e today. ' . 

3. When 
fortunate i 

to office,t w were 
m lndi raj i an 
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. . economy that was sound. After he 
deva;tation of 1979 .. 80., tbe iD~ ·on te 

~ was brought down sb'up)y. The growth 
rate w~s , st p"ed Up. and the inrrastruc .. 
tur resto~ed to health. We hllve bu.ilt 
on th se successes and initiated a process 
of reform in areas 'requiring urgent atten-
tion. This, I believe, we have be D able 
to accomplish in large' measure. 

4. Our principal objectives ' are the 
eliminati n ,of poverty and tbe building, of 
a stro • mod rn. self-reliant, ind~pend'mt 
economy. In t'hese tw ' years w have ' 
sharpened th focus on PQverty allevia .. 
tion. . D iJ ect "outlays ' on a ti-povertY' 
programl1)es were substantially 'inoreased 
in tbe Jast Budget. Tbe 20-pgint Pro-
g~a.mme "( 1986) was announ~ed in August. 
Taking advaQtage of high stocks of food, 
rural ' employm~nt- programmes . were 
expanded. Two million tonnes of cereals 
were made nvajlable in tribal areas 'at 
highly subsidisecl rates. We launcbed an 
important scheme to enlarge employment . / 
opportonities for the urbun poor. ' I have 
exte'nsively t urcd and seen the wor . beiog: 
done in the most backward aod remote 
villages of our coqntry. T~lkin8 to the 
peopJe face to face, ,I know how much 
more needs to be done . . I m also con .. 

I 

vioced . that we a e making progress in our 
. str~g~le against poverty. 

S. A8ri~\llture is the bedroCk of Out 
economy. Growth in this sector ' i also 
cruQial for t e removal of ,PQverty. Our 
farmers, f~rm tecbnOlogi t a,od sci~n~; ts 
have turne odia from a net-importer. of 
foodgrain living at the ,lJl rsio of survj , 1. 
to s If-sufficiency. We are prou~ of them. 
We con8r~tulat them. 

6. We have reinforced the policie 
, that I ave proved so succ fu1. We ' a,re 
committed to pr vidiog remunerative 
prices. a d increased avail bJlity of water, 

. ' power. seed. fertilizers and credit to our 
farmers Foodsrain productio will 
exceed J 50 million tODn de ite a poor 
monsoon. ' We bav jner a d incentives 
to our farmer to reduce our depend Dce 
on import of 8U ar and edible oils. They 
h ve rcagond rna ificently. 

7. I am, howey , concerned bout 
tbe situation of aaricultural Jab ut. 'They 
are subject to exploitation. Gover ment 

. will appoint a National Gommission on 
Rural Labour. It will . Jook into the 
work ing Conditions of this .vulnerable 

, s chon of our society ' and the impJem~n-
tation of sociul legislation for tbeir 
protection. 

's. Industly is fo ging ahead. Major 
initiative for · modernising industry . and 
stimulat ing industrial jnvestm ot were 
tak n in' tbe Sixth PI , D. Our strategy in 
the even"h Plan is to build the ,e 
initiati es tQ stren th n indu trial pertor-
manc.< We are Dcouraging e OD roies 
of scale in ' producti n, " inductio of 
modern t chne)ogy and g eater competi-
tion to increa C' production , reduce costs 
and imprpve quality. . We have nhanced 
the jncentive for n~all sc ' 1 units. There 
is . clear evidence now that the e policies 
ar having the expected jmpact on tbe 
~COJlomy. 

9. Ou indu trial ba e has widen d. 
New indu fries have d v Joped. The 
small se l ie ecl r ,' a expanded rapialy • . 
Alar e Dumber of new jobs ha been 

, creat.ed. In the thr e year be ioniog 
1984·85, the 811 wth rate in industry i 
expected to exceed 8 po:- ceot p r annum 
on average tb~s ba Dot bapp ned in the 
last tw nty y alS. 

10. We , have given high priority to 
the important task of tux reform. Our . 
tax 1. w . and rule had become complex. 
Ther . was w jdespread eva ion. eform 
wa vital. Our reform of the fisc 1 

, ys em under ak 0 in tb past . two yr. 
h s be 0 thorougbgoin. W hem de 
tax rat s anri the· til t ucture r onable. 
We hav simplified Jaws and proc dure • 

e ha ve enforced tb e J ws vi 0 ou Iy 
wit out ·(I r or fav ur. Thi ba help d 
the bone t tax p yer, and yieJded more 
reven~e t an ever. 

11. The public clor i the core of 
our industrial eCODl my. am also 
convinced lb. tour ' public ctor 
ent~rpri e can b(, .ade as cfficient a any 
in the wQrld. I am glad to ay tb t th 
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infrastructure industries in th e public 
ector are howing distinctly better 

performance. There bas bee a siaoificant 
improvement in productivity in coal, 
powe~ and ra;!ways. The .. jrnprovement 
tn tbermal power generation is p rticularly 
triking. The plant )oQd' factor 'itt the 

. current ye'lr is the highest si~ce 1976· 77. 
The improvement in the functioning of 
infr structure l'la b en bropgbt about, by . 
a cbange jo th management culture, and 
better perforn ance on tbe shop fioor. ' 

12. Government will further ' improve , 
he working of public ctor enterprises. 

We will enbarict: their autonomy • . and 
ma'ke them accountable for. result. 
Government will bring be.fore ParJiatncnt 
a ' White Paper on th public seCtoT. 

13. As a Dation, we havt good reason 
to be ati fi ' d with our econom ic pel for · 

ance. Durin a period when growth ' 
. rat in many developing countries h ve 

declined harply, we hay beeo able to 
accelerate growth a d increase per capil'a 

. j comes. We have avoided debt problems. 
and have kept inflation under control. ' 
OUr food . stock and foreign exchange 
r rv s at'e comfortable. These are 
imp rtant · lrengtb' . But we caooot 
'drord to b complacent. The world 
nvi oomenl, both political and ~conomjc. 

c ntinue to b unfavourable, There are 
al 0 importan domestic ' problems tbat 

emand OUf attention. 

" 

be provided to several States severely 
affected by drought and t1~o~. 

IS. Even so, some h rd choices bave 
to be made to keep ou~ ex,enditure within 
our means, Government is determined to 
ma~e them. The sit~a ion requires a 
thoroughgoing review of O\lr , expenditure 
policy. , More scratching the surface will 
not belp. Ad hoc and across the bOjird 
culs , Clf the past, while providing 
temporary relief, hay not yielded codur_' 
jng results. There is 0 room fpr waste, 
ostentation or unpr ductive expenditure. 
We have to pull togeth rand w rk 
harder than ever bef re to reaJj e national 
goals. 

1 (). We have a good record in price 
management. However ' it will be a 
mistake to take too complacent a view 'of' 
the price situat;oD. ·The demand and 
supply balance in a developing economy 
i~ always delicate. Any external or 

' .. internai disturbance eaa create dlfficulties. 
It is essenti aI, herefore, to keep a ,careful 
.w~tcb on the price situation • 

17. The balance of payments has been 
under pressure. We had anticipated this 
and initiated a range of measures to curb . 
th e growth of impo s ' and increase 
exports, These have yielded ' results. 
Exports increased by 17. per cent while 
imports incr·eased by .only about 2 
per cent in the first nine months of the 
current year. The trade deficit ·is lower 
than Jast year by Rs. J ,000 crores. · But 
thcJe is much more to be done. Part of 

e improvement is .due to the fall in oil . 
prices and we ~aDnot count on j this. 
Government will remain fully vigilant on 
\he external front. . . 

, . 
18. The results of pOlicies initiated in 

tbe Inst two years show that our direction 
is correct. 1 prOpose to use' this year'. 
Budget to provide a new thrust in selecte . 
are s 'which will strengthen the economy 
and furtber our Seventh Plan objectives. 

ir t amoog tbes~ is educcUioD. 

J 9. The New ducation Pol' cy bas 
been adopte by Parliament after elttcn .. 
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sive discussions. It has been evolved 
from a national consensus. It is a 
powerful weapon to fiaht poverty. It 
gives' to the soci lIy and economic lIy 
weaker sections tbe means to realise 
equality of opportunity guaranteed by our 
Constitution. It will help us preserve 
our beritage and release tbe creative 
energy of OU( youth. It will bind tOMether 
people spe king ·different hinguages, pro-
fessing different faitbs and belonging to 
diverse cultural traditIOns that are part 
of tbe composit. cult ure of India. It 
aims at excellenc . in all field$ .. science, 
technology. the arts. humanities and 
philosophic ... thought . . 

: 20. To give a good start to the new 
Policy, I have aJlocated , a~ m'uch a 
Rs. 800 crores for education as c mpared 
with Rs. 352 cio~es in' 1986·87. This 
massive incr~:1se is a measqre of ou, ' 
resolve to bring about' an educat iona) 

. transforma ion 'in our country. 

21 : State Governments have the 
primary responsi bility for edUc tion. 
These re,sources will supplemcmt the effor.ts 
of State Governments. 

22. The momentum of antj-poverty 
programme will be maintained. In ' 1985· 
86, one million tonnes of foodgrains was 
provided to States as grant tor exte ding 
·the coverage of the National Rural 
Employm ent Pr gramme (N P) and the 
Rural ' Landless EmpJoym nt Guarantee 
Progr.amme (RLBGP); resulting in tl,e 
creation of 62 mill ion maoda of 
additional employment. 10 1986-87, the 
additional allocation wa increased to two 
million toones. Jeading to additional 
employment of 128 'HioD mandays. I 

. propose' to continue the Programme of 
allocatin& additional foodgrains for 
employment. 

23. The Int grated Rural Develop-
ment Programme will be strengthened 
further. This year, more than 3.2 million 
families are likely to benefit. In tbe 
coming year, an outlay of Rs. 310 crores 
is beiDa provided. Combined with match- . 
in aJlocations of Stat~s .nd (:redits from 

", 

the bankfh8 ector, . th rotal ftow of 
fuods under t his Programme will be 4 to 
S times grenter than thi allocation. 
Total Plan outl y for tbe Department of 

" Rural Development win exceed R . 2,000 
crore in )987-88. This compare witli 
the total Sixth Inn expenditu.le' of ab ut 
Rs. 3,600 ·crores. 

~ 

' 24. Housing is high on our list of 
p~joritjes. It is a basic need. It also 
generates employment. We propose to 
launch a compr hensive programme for 
housing development, particularly housing 
for economically weaker sections. 

25. The Centra I Government has 
aaain e rmarked Rs. 125 cr.ores in J987-
88 for the Jodir Awaas Yojana. UDd r 
tbj scheme" one millIon hou es will be 
bui't during the Seventh Plan perjod for 
the Sch eduJed Castes and the Sch duled 
Tribes. We have decided tbat State 
Governments would be free to ' us th 
amounts allocated to them under thi 
Programme as seed capital for 'lauDchin 
Ind'ra Awaas Yojana Societie for 
housi~g Joan , for the Sch duled Ca te 
and the Scbedul ed Tri best 

26. A new financi 1 structure wi)) be 
created to provide 'funds for hou ioa. 
At the apex level, a Dew national hou iDS 
bank will be set up by tbo Reserve ~l nk 

.. of ' India with an qui ty capital of 
Rs. 100 crote. Thi ba wiJJ . promot 
housing institutions c t otb local and 
region a I level. The R wi]) 
be announcing the detail 

. 27. The National Comm; ion 
Urbanisation. in its loter m Report 
lug ested everal chs e in the 
aff etioa hou iog, includi the ban 

. Land (CeBln ri nd Regulation) Act. 197 . 
This imporfant social Ie j It tion aimed 
at usiD urp)u faod in urban area for 

I tbe common 80 d. owever tb r suit 
acbieved . have been di app int jn • 
Altbouab 10 year have ' s d, I th n 
one balf of one per c nt of tbe la d 
declared surplu ha actually been u 
for construction. Meanw ife. scarcity 
of land h push d up r nt and pecu1a-
ttv~ profit 'p Ul bap arcas. ~ 
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, suffer r have been tbe poor. This .is not 
acceptable. 1 have asked the Mmlstry : 
of Urban Development to ~rk .~ut , 
uitabl le islative proposa1s takIng Int'? ': 

account the recommendation of the 
Commi sion, and place , these before the 
Hou e for consideration. 

28. The Commi sion has ~lso recom-
mended certa\n change in the R~nt 
("ontrol "ct which" would give ~rot~tl~n 
to the · economic l1y weaker eClI nSf 
while also providing sl,Jificient in.centive for 
n w cohstructions. These ch i.1 nges should, 
over time. brio down rent .. b~ .i~prov. 
iog the availability of housml. The 
report 'Of the Commission will be com .. . 
mended to St e Governments. 

29 • . Later, in my ' speech, shaH be 
aD odocing c tain "ncentlve -for income 
tal, p yerS in r p ct of hou iog loans 
ia fr m p cUi d in~tituti6ns. 

30. 
ba 

32. propose o . introduce a new 
savinp 8C ewe aaed 00 f tbe net savini 
principle; To avoid ' any transitional 
problems, th" scheme will be, for the 
p n, in addit'O'n 'to tbe cxistinl tax 
concessions a aiJable under Section 80C 
of t e ncome .. tax Ac~ for National 
Savin Certificate and other in trument.. . 
Under' tbe ,new scheme, 50 per cent or 
deposits upto a maximum of s. 20,000 
will be eligib e for deduction. However, 
in the year of withd awal, SO per cent of 
the amount wUhdrawn will be added to 
the 't8xab1 e income: " Receipts under ~be 
sch e will be hareabte with tates. The 

. full details 'of the new savi g scheme, 
4 , 

weich will be introduced in ' the next 
financial year. are beina ' · an~ounced . 
-epara Jy. , " 

. 33. The capital markets in India have 
shown trem ndous, arowth in the .last few 
years. Approvals for capital issues have 
exceeded Rs. 5,000 crores' in 1986 .. 87. 
They were only about Rs. 500 crores in 
1980·8J. For a healthy growth of capital 
market,S, investor' rights must . be. fuUy 
protected. tradinl mHlpractices must be 
prevented. Government have decided to 
et up a separate Board for 'the regulation " 

and orderly functioning of Stock xcb an-
ges and the securitie industry • . ' 

34. Last year, the UTI had set up a 
Mutual urtd for investment in equity to' 
attract' small jnvestots. In order ' to 
widen th ir chojce. tb~ State ' Bank of 
India wi)) Set up a similar ·~utuaJ Fund. 
I shall aJso be anDouncing certajn~ 
measure later which 'should contribute 
to the devclopm n of capital markets. 

35. I have referred to 'the accel ation. 
j'n indu trial r \\fth. Governm nt's maio" 
trust i to modernise India's , industrial ' 
structure. Efficiency and productivrty h ave 
to be increas d. Existing- technology has 
to be Upgraded. New technology ' has to 
be absorbed and further' develope~ jndi-
I .. oousl:y. o,sts tnust be , reduced. All 
tbe e objectives can only be realised in a 
medium term time fram • . 

36. 00 riunent have been carryJnl 
• llJ an if't ive ~e ie of i~diVid ) 



iodostrie • Ne po Icy mea res have n 
announced in reepeet of several import'lOt 
indu tr; ,stich textiles, jute, ugar, 
dru s, electronic an oft reo e hav 
al 0 t up the Textile Modernisation fun 
and th e Jute odernis tion Fund. Th 
will facilitate moderDi 'on of the 
traditional iudpstrie which provide subs-
tantial emploYment. Another sp cial deve-
lopment fund is being set up (or jute. his 
will benefit grower and worker and pro-
mote diversification and research and 
development. 

37. Government will conti ue to under-
take systemic reviews of the tot I, policy 
framework for sleeted indu tr j ,and ta e 
nececessary steps to stimulate grow\h and 
mode nf ation. 

to 0 r 
It ne ds imm e i t 
to in 0 ·lce a p_ok 
further accelerate t 
indu try. First, import duty rates for 
mac inery, includiog eDera) ;ect im,. 
ports, are bein adju ted. Sec d, in ord r 
to reduce co t of omestic m nur cture 
in c rtain critic I sectors. uob a, power, 
heavy equip ent a d textile c inery. 
cost r certain pecial type of i porte 
steel IS being reduced, will have 01 re to 
S:lY on the e prop" als later. 

39. 'Third, a peciill programm of 
up rad ti f leet d 

c p ·tal goo industri wiJl 
by nancial j s hutions for t 
p riod upto the nd f is J 
cov r i 1 e first n tance electrical machi· 
nery, including weT q ipm nt d 
electric motors, foun ies a m chine 
tools. The objective of tbis pr . gramme 
wHI be to induct the latest technology in 
these se~tors. improve indigenous R & 
facilit :es for con tant upgradation, and 
reduce cost • The detail will be ann uoced 
separately by the indu trial Development 

aDk of India. 

40. Industries linked to 

A 9, I ( A A) 

farmers. I have alre dy re(i red to t e 
mea ure taken for moderni ation of two 
of th most important ngro-ba ed i du -
trie • namely, jUle aDd textile. a t year· 
budget had pr vid d import 'tnt tax ineen-
tiv s for use of certain indi enou oil in 
vanasp.l ti. I he II be announeio certain 
propo als to ene uras' the food proce-
ssing i du trie. Thi will b fit th 
far er d he Th are 
other pr po I a d 
wool, 

4 . 

42. Mr. Spe" ker, 
bud et pr p al will 
ductive force in our 
mental as mption of 
as indeed of aU our 
tbat rowth and dev~J 

n. 

ojn 
b II be pro-

f: increa-

antidotes to poverty. irect me I r 
a1teviation of poverty r i d i 
our ociety, H wev r, ucb mea ure can 

. be su tained nly y r id d ve op ent. 
Thi was t e m sage th J w rl 
Nehru gave to the c untry while intt -
~ucjng the econd ive Year Jan i thi 

ou c : 

He said; 
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(0 d al eft'ectiv Iy with the problems f 
unemployment and poverty. Th e wi e 
men who decry the use of mod rn tech-
nology in the n me of ocial ju tice would 
do well to listen to Panditji who in the 
c ur e of the am peech. sid, 

" 0 not im 3 ine that m inus tech ... 
nolog ic .tl progress we are OiDg to 
deal with . the prob:em of uncm-
pI yment ... if Iodi is to advance, 
India must advance in science and 
technology, and India mu t use tbe 
Jatest technique, Iways ke ping 
in view, 1 0 doubt, that in doing 
0, t e int rveniag peri d, which 

always 0 curs, must not cause 
unhappin s or mi ery." 

44. Thi then j our basic strategy-a 
framework of uBtained growth on the 
ha i of r pid modernisation of India' 
agriculture and indu try. I am committed 
to pJ nDin for cialism in India, 
oci Usm which fit in with our genius 

but neverthe te ocial i m in its basic 
meanin of r moving di parities and pro-
vi in equality of opportunity. This i the 
y rd tick by which to judge all p licies 

nd progr mmes. 

et me n w turn to the Revis d 
tim te for J986 .. 87 aod· B'ud et ti-

m t for 1987·88. 

R~,b~d E lima' 1 6-87 

J9 6·87 

stock tbe 'Food Corporation of India i 
being provided 10 ns of Rs. 1 200 crore 
on soft terms. This will repr ce equivalent 
bank financing. For r ason well known 
to the Hou e, we have increased detence 
expenditure by Rs. 1.466 crores. Interest 
payments wil I be higher by R . 800 crores. 

49. Plan expenditure ;. likely 10 be 
R . 1,937 crore bigher tban the.or'l;nal 
cstimat . Budsetary support for tbe 
Central Plan i exp cted to increase from 
Rs. 13,617 crores to Rs. 14,792 crores. 
The jncrease of Rs. 1.175 crores . is mainly 
in Telecommunications, Railways, Petro... . 
1eum,. Mines. Textile aDd Atomic BDerlY 
sectors. Central a istancc for State and 
Union Territorry Plans will be Rs. 762 
crore more m .: inly becau e of additional 
Rs. 510 crores of advance Plan assistance 
to States affected by natural calamitjes. 
Taking PJao and Non-Plan together, 
natural calamities as i tance of States will 
be Rs. 640 crores higher than the Budget 
Estimate of Rs. 150 crores. 

so. Cornio to receipts, net tax revenue . 
i likely to increase by Rs. 1 ~ 564 Crore 
compared witb tl e Budget E t im te of 
Rs. 22,643 crores. Tbi js alar e i crease, 
made possible by viaorous imj:'Jemeotation 
of our tax laws. No tax revenue and 
capi,l'\1 recipts includ iog the contributions 
from the oil ector are estimated at 
Rs. 27 ,836 crores against the udget Estj .. 
mate of 8. 26,537 crores. The total 
rec ipts are placed at Rs.' 52 ,043 crores 
and th" total expenditure at R. 60,328 
crOTe. Inclusive of R. 1,200 crores 01) 

account of replacement of batIk credit for 
buffer stock by Government loans the 
current year i expected to end with a 
Bud lary Deficit f s. 8,285 crore • 

S J. The deficit is high and I do not 
like it. I have decided that the deficit in 
the Budaet Estimates for 1987·88 . hall not 
be e ceeded. Some supplem ntary demands 
are unavoidable; I am in t ~ ucing the 
Ministries and other Central Government 
oraani atioD to ensure tbat additional 
demands are off t by equivalent savio 
or ahrouab m aBUf\ to ra i more 
r ou C • We will review tbe final~cial 

peffor~ D~e of publiQ • ctor "flit t 
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ensure that wracts for internal . re ource 
aeoerntioo are met. ·1 aan constituti a 
Cabinet Committee on Expenditure to 
monitor the implementatjon of these 
measures. 

'2. The overall economic situation is 
good. Our fooJstock and 
foreilo exchaolC reserves are quite ati .. 
factory. We have been able to keep the 
overall price ituatioD under control 
throuah judiciou demand and supply 
manaaemeot. AlooS with expenditure 
control, we will continue to take antici-
pato y actio to reduce exces liquidity 
and incre se supply of eositlve commo-
dities, particularly foodBrains, sugar and 
edible oils. 

53. Followin the report of the 
Committee on tbe war ing of the monetary 
system, in consultation WJth the Reserve 
.Ba of India, it ha been decided that 
heocef rth the Budget documents should 
show the budgetary deficit a well as the 
net chao e in the Reserve Bank of India 
credit to Central Government. The laue 
presents a 'more accurate measure of th 
monetary impact of tbe I Government' 
fiscal oper tions. Acc;:ordiog to tbe prescnt 
informa tlQn, it is estimated that the 
change in the net Reserve Bank of India 
credit to Ceote 1 Government i 1986-87 
will be • 7.250 crorcs, which is lower 
than the bud etary defioa . 

Budget EJtimate8 /987-88 

54. For 1981-88, in the present situa-
tion, I have liven the hishest priority to 
maintaining the tempo of the Plan. I have 
provided an outlay of Rs. 24,622 eror 
for the Central Plan of J987.88, of which 
Rs. 14,923 crore will be provided a bud-
letary support~ With this .ord r of outlay. 
in the first three years of the Plao. We 
would have fulfiled about 63 per cent of 
the Seventh Pldn outlay. This i a record. 

'So However. we now have to make 
Breater efforts to achieve mor for every 
rupee of in~estment th t we make. 
Achievement of physjcal tara ta is far 
more important than j t · pendina the 
money. Government mUlt be moro co.t 

effective. The coal of delivery of OUf pro-
grammes mu.t be reduced. 

56. The Government ha , therefor, 
given higb priority to implementation 0 
pr ~ects in time, avoidance of time and 
cost over-runs in pr ~ect and 'the use of 
innovat 've metbods and new technologies. 
A mooitoring system ha been set up for 
projects under implementation. 

57. R vised accountiog cJ S iffication 
to brjnl bout one to one correspond nee 
b tween heads 0 accoun nd he d of 
development used for Plan purpos is 
being introduced from 1.4.1987'0 con ul-
t tion with the Comptroller aod Auditor 
General of India. This will ,strengthen the 
planning proce s and help better moni-
toring. Equally important i obt i ing 
timely feed .. ba~k fr m gra ruot level 
regard ing implementat ;on or pro ramme 
and flow of benefit therefrom. 

58. In the ,eoti' I Plan , a higb priority 
has been given to programme which hav 
an imp ct on alleviation of poverty in 
the 'rurdl a r as . . A I mentioned ear Lier 
particular emp a i ha been given t~ 
educ" t ion, the N EP, tit I OPt (he 
RLEG , rura l water supply, and th u e 
of food stocks for cre lion of addi tion 1 
employment opportunities in the rural 
areas. 

59. Asriculturral deve ~opm nt ha 
major impact in alleviatin pov rty. In 
the Central Plan. the accent in tbe sri-
cultural sector continue to be on iocrc .. 
ing productivi ty by incre ins the are 

under b igh yi Idina and improved vari t i , 
acc lerated trans(i r of new ecbnolo y, 
increasing crop inteD tty, diver ify; th 
cropping p at ern aod conttol of pc t (I 
di Some of the import ot pro-
.ramme UDder implemeo atio 
Special Rice rodUction 
Nation I Oil· ds 
Wastersbed 
N a tional 
The 
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triaation and fertilizers ate. two 
t1l jor tdmpone of ploat me . for 
tocr . ill alci ultural pr ductivity. lrl r 

irrigation high pr'ority > j > beln' giv , ri 
to the qo pi tio.o of 00"1 ing projec ~ 
, nd for bridsin tHe guy b twe itrig.lti · 
lotcntlal add its utili it ioli. F 'rtilizer 

proddctidn in tli current fear wiB in-
ctease to neariy 7 miltion tonnes from 
about 5 7 million tonD~S last year. The 
fertl1i zer plant at Para eep ha . commen-
t d production dur;ng the year. In the 
next year, the fert lizer plants at Vijaipur 
and AnoIa e ch with a cap city of 
7.2 lakh tonnes f urea ate expected to 
be commissioned. 

61. 
fra fuctur eta ~ namely, . rgy tra -

or and, comJTIunic tions will account for 
. 0 e th 54 if ceot f t. total Cent al 
Plao. In 1981-g8~ takin tb Centre and 
St· te tog ther, we will be commissoning 
4 SO} Mfa ditioo t po rep ci y. 
In coa. the outp t per. man-shift ha ' 
impr ved by 11 . r ce t. The target for 
coal production in 1 ' .. 88 · is 183.S 

lIlion to a a ai st 16S min'on 
,lonn in 985-86. 

6,2. n tb Si th Plan, we were abl ' to 
inerease our crud oil production neat Y 
three-fold . .In the current PJan, production 
i lik ly to show a slower increase and it 

to accelerate investment 
and deY )opment of new 

il Id. Tb tot ' l outlay for the petro .. 
eum sector as it hole is Its. 3,265, CL ores 

, 198~ 

includiog t osc in 
bd min . 

St-B8 20 

64. I am Iso Ii ppy to idfottn the 
House that the lotitl Plan outlay of scates 
arid Uriiorl Territorie for 1987 .. 88 bas 
b en fi cd at s. 19,531 ctores representing 
an iocr a e of 11 per cent o,ver tbe 
c rrent year., W h' ta ' 0 care ,of tbe 
requirements of ttJnach Pradesh and 
Mizo am 0 being elevated to Stat hood. 
A rovisi n of • 8,7 crOfe ba e n 
m de xt yedl;' for C t al It sistance f r 

~ State and UOion Tet(tory Plan a against 
s. 8,i40 crore io tbf current y.,ar~s 
evi Estimate . 

64. The Budget E timate for defence 
is Rs. 12.512 crotes Jo 1.987 .. 88. T~i has 
naturally cast a h avy burden ,00 our bud-
getary resource , but tb . ouse will. agree 
with me tbat to cOlllpromis j possible 
wb 0 country' deCooce is "o,Jlcorned. TJle 
strensth and morale of , O\lf Armcod 
Foroes ar 'h ' ab. On beha f of this ,Hous , 
I as ure" our Jawaos of the uDstiot d 
s pport of th cati r nation. 

66., ~Int etost pa:yments 11 xt yeats are 
ostimat d t • 10.650 crores gaiast 
R • 9,550 eror s in th c reot y~r. 0 d 
and feuilize ub i ' i c'l ing a rears, 
arc pI e at Rs. 3-910 ctate a against 
Re. 3.893 erores iQ t e curr 11 '1e r. Next 
year's Budget 'includes a Jump provjsion 
of·Rs. 500 crores to cove Ii ely. 1nore 8eS 
in additional dea,rness allowance to 
Government employees and ' a'iso the 

cr in pel1sionary chan es erising out 
of the recommendations of the Fourth 

ay Co missio . Tbj Oovetn~ent-ever 
sitive to the difficulties or pensiooers-

h s decided to' inere ted minimum pension 
Qd minimum fartily pension to Rs. 315 

per month. Thi will benefit nearly six ' 
I kh pen oners. 

67. Tho total Non Plan eKpenditure in 
1981·88 is e tim~lted at s. 39,266 crares. 
Tax rove De next year net of Sfates' sha e 
i tint ted at R . 25,689 crate against 
Rs. 24,207 crores in tbe current yea . on 
tax Uue and c pital receipt ate placed 
at R. ,24~, erore. aaamst R. 21,83'6-



, • I shall w turn to my 
posals. 

(Tra,.,,/aticm) 

S R.I BALKAVI BAIRAGI (Ma d .. 
saur) : Mr. Speaker, Sir, jf y u allow me, 
I would like to recit four line : 

SuraiJo kabni aap ne khud hi ugaya Iha, 
Dekniyega aa} woh ,uraj dltaie _hln, 
BhogK'on ko ai6Q teman de, 
1", ao hiya" ka 6k bht It k jol "ahlrt. 

M . SpaA R: .Today, you have 
sl'o e without permission. 

(lnterruptiOM) 

M . SPE A . E : All rigbt, aKreed. I 
have accommodated Prof Sahib also 

I Engllshl 

S J AJ V A DHl: 69. In the 
1985-86 BudKet. we initiat d a praces of 
major tax reform. The broad direction 
and strategy fot this rerorm Was tout 
in the Luna cnrl Fiscal olioy (Lt P). 
We will be introducing a detailed Amend. 
ment Bi.l on Direct Taxes separa tely in 
the ud et e SiOD. l' i Bilt will imple-
ment wid ra ,ing c: a es aimed a Int-
pllficatio and rationalisatiob. 

70. The ba ic thrust of ttfy (i Direct 
. Tax prop0$81 f to t>rovide iocentiv for 

vin to promot in cstmcnt and to 
s .,port hOb idl. _ opos to tren tben 
some weIr re measures. I bav al 0 

included some mea ures to enhance 
revenue. 

71. J do Dot pro any chanita fri 
the rate truclure fOr Personal nd Cor. 

axes. This is fa line 
Fiscal olicy. 

) 

72. In \)rder to co e • 
change and to .raise revenue. I propose to 
) vy a modest tax ot 15% on foreisn ex-
cbange released in r d ia for forei n tr' vel. 

oreign exchange releas d for medical 
treatment nd education abroad will be 
excluded. this tax Will be applicabJ fa 
travel from a dat to notified. h 
revenue yield from tb is m asure is expec-
ted to be Rs. 60 crofes. 

73. Those who can afford to patro-
niz higb class hotel should also be 

. afford d th f rth r pi a ure of co tribu-
ting to the national exchequer. A sepa-
rate J gislation will be brou ht forward 
for )evy of tax expenditu e . in exp n-
si otels. is ta • to bId t 10% 
of expenditure, will not apply to pay,m nt 
made in foreigD exchaoge. It will become 
effective after pa age of the neees ry 
J gislation. 

7'. I 
ce ti~ 
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tax both the rea) owner who is not lelal 
owner and the legal owner who js Dot a 
ret I owner. Ooncessions av ilable to a 
hou owner are. however, liven only to a 
real owner who is also a lega) owner. I 
propo e to ,' simplify ~he Jaw by clarifyinl 
that lh rcal owner, even if be i· DOt tbe 
Jeg 1 owner, will p y th tax and a va il of 
the c nee ion available to the legal 
owner. I hope this prQPo al i abundantly 
cle r to tbe Hon °ble Member •• 

F. MADHU DANDAVATE (Raj .. 
pur) : What happen , if .both arc unreal 1 

SJ:lRI RAJ V dAN HI: J hav no 
doubt that it i ele r to th Department. 

SHRI C. MADHA V REDDI (AdH • 
bad) : If i i cle r t th Prime Minister, 
it will be clear to the Hous • 

SH I RAJIV GANDHI: 78. In cases 
wb re the compen al ion for acquisition 
f a prop tty is eoh, need, or where a 

new r idential hou e is n t acquired with-
in tbe pecified time after cUing the old 
bouse. th completed tax C~I Ses for tbe 
pa t years have to b modified to tax the 
capital ins ccrued rlier. Certain 
proc dural chang are being m d in the 
) w to remove this complication. 
. 79. S ver 1 important changes have 

o introduc d in the corporate t x 
h ucture in th I st two years. With effect 

from April, 1987, n liberalised set of 
d pr ci lion rul . i be in introduced. 

cpr ci lion will b' 1I0wed in respect of 
bloc of et in lea of the present 
y tern linked to individual as et. Th ere 

wilt be only thr e r t s of depreciation for 
pl nt n m~ c inery.,o mely, 100%, 50% 

nd 33 .. 1/3%. art from imptifying 
ment lhi will enabl indu try to 

nd m derni capil 1 equipment 

o. 

m to have bel aod is being with. 
drawn. I nOW propose to introduce a 
provision whereby every company will 
b ve to pa ., mini~um corporate. ta ., 
on tbe pro ( d lared by it in its ow~ 
accounts. Under this new provision a 
~ompany will pay tax on at least 30%' of . 
Its book profitt In other word , a domes-
tic widely beld company will pay tax of at 
lea t J 5% of its book profit. Tbis measure 
will yi Id a revenu gain of approximately 
Rs. 75 cror, s. 

81. The capital markets have hOWD 
remarkable buoyancy. I propose to make 
Some changes in the Tax Laws which will 
suppo~t healthy development of the capi .. 
tal markets. The existing provision of 
aJJowina deduction in respect of invest-
ment in equ ity shares of certain cate-
gories of new companjes was to be wilh-
draw? with effect from 1st April, 1987. 
In ~,ew of the need to continue sUPpoJ t 
for Issue of tlew companies, I propose to 
extend th:s concession for 3 m re years. I 
also propose to reduce the holdi g p riod 
of tbese shares from 5 years to 3 years. 

82. A pre Dt shares have to be held 
fo~ a peri~d of 36 months before capital ' 

aIDS on theu transfer quality for the con-
cession4J1 treatment allowed for Jong term 
capital gains. It is proposed to reduc 
tbe holding period to.12 months. This 
will provide greater flexibility to investors 
. nd also improve the mobility of capital 
IQvested in share • \ 

83. Concentration of industries in 
many of our urban areas poses serjou 
problems of congest ion, pollution and 
hazards. In order to enc urag industries 
to sbift out of such areas, I propose to 
exempt c pital g ins made on the sale of 
Jand and buildings in such area provided 
these are reinvested in approved reloca-
tion scheme • 

84. The provi ions regarding addAti -
nal income-tax on und istributed profits of 
cl0 ely he d companies have lost their 
relevance after tb reduction in x rates 
effected in 1985 .. 86 Bud et. These are 

not bciD deleted. Becau e of ome court 
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decisions. the capital I in OD transfer of 
goodwill of a concern r transfer of ssets 
from a fi m to a p. rtoer aod vic -versa 
escape the tax net. Sueb gains will be 
explicity taxable. 

8S. A t x holiday to newly established 
undertakjngs in Free Tr de Zone has beeD 
provided. It is being clarified tbat this 
will ai 0 exte,nd to units which develop 
oftware a al 0 those which as emble 

or process components for exports. 

86. A tax concession i available to 
the Indian compani s earning income f. om 
a foreign Government or (oreian enler-
prj e for impartial technical knowhow. 
This tax conces i n will now be av 'ilable 
only if the foreign exchange earned is r -
partiated tQ ndia. It is also being clari-
fied that an Indian resideDt cannot be 
treated a a foreigD enterprise for thi 
purl' so. 

87. It is propo ed to exclude computer 
and mach :ne for transmission and recep .. 
tion of me sages from the Jist given in the 
Eleventh Sch dule of the Income-lax Act 
as these indu tries are no longer non-
priortty. 

88. At pre ent Indian citizen earDin 
remuneration in foreign currency for servi· 
ces rendered abroad are olJowed 50% 
~xemption under Section 80 RRA of the 
Ineo .. e-tax Act subject to certain condi-
tions . Th:s is being further Jiberaljsed. 
Tbe e emption will now' be allowed to tbe 
extent of 50% of the remuneration. or 75% 
of the . remuneration repatriated in con-
vertible foreign exchange, whjchever 
higher. 

. 89. In order to ·improve coverage and 
present ta va ion, it is proposal tb t tax 
at specified rates hould be deducted at 
ource in respect of all paymeot beyond 

-certain prescr·ibed amounts of fee for pro-
fes ional and technical scrvic t royalty, 
rent. commission r brokerage and pay-
ments for goods supplied to Government, 
etc. Thi will apply to paj'meDt made 
by all persons exc ptio in' iVfdp 1s and 
Hindu UDdivid~ amilie 

90. Let me DOW come to mea ure for 
the welfare of worker, members of armed 
force and the handic' ppad. There arc a 
nu ber or Cft s where tb employer do 
Dllt cr dit their Own contribution nor 
tho of tb employees to the Pc vid nt 
Fund and the State Insurance Fund. It i 
81 0 unfortunate that a. separate fund i 
not beina kept by ome employer in 
respect or aratuity of workers. To prevent 
this anti-labour practice. we propo e to 
penalise such delinquent empJeyers by 
provJdiD8 that the contribution of the 
employee to these funds will be taxed a 
the ;ncome of the employer and allow d 
a a deduction only when they are made 
over to the separate account reJating to 
theSe (unds within the tim aIJowed under 
the sta' ute. 

91. Any compenSation received by 
workman at the time of his retre chment 
i exempt from tax. Similar .exemption 
i beiDI extended to paym nt made under 
voluntary retirement scheme for public 
sector employees. 

92. Regimental Fund or Non-public 
Funds are utilised for purpo c s ch a 
providin as istance to widow of armed 
personnel killed in action. a al 0 to di • 
a bled soldiers. The c ot ibudon wiU 
enjoy imiJar tax conce sion a other 
fund of n tiona' importance Ii e the 
National Defence undo 

9-3. am inerea iog the ccial d duc-
t10D Howed to tbe phy ic ' lIy handi-
ea ped prOD nd the totally blind f.o 

s. 10.000 to . 15,000. 

94. There are other proce ur I pro-
. posals in tbe are of Direct Ta es inc'ud. 
ing those to eo ure better functi nin of 
the 8 Ulem _nt Commis ion which nre j 
the Bill. 

95. 
propo 

96. The above 
t reveop aiD of 



t 

99. At pre ent. there are two tarjff 
r te f r import of machinery: 101% for 
imp rt of general machinery and a 'Coo" 
c ional rate of S~% when machinery i 
import d for a new project. The low 
duty rate for project imports have .pro-
vided a strong encouragement for un-
nece sary import. The diff rentiaJ bet .. 
ween the general rate and the proJect rate 
al 0 d i criminates Elgain t moderniltHi II 

f exi tiog units, and favour of sickness. 
The e anomalies must be corrected. 

100. I propose to equ I' t wo 
r te at · 85%. The rate of duty appli-
cable for e mponen s will be 15% belo 
the p licable t ri rat. 

01. t 

beinl 

(iv.) Ca ,sod 

103. The MODVAT introduced ip th 
1986·87 Budget was a major innovation. 
We covered 38 9hapters of tbe Exci 
Tariff la t year. I now propose to extend 
MODV ~ T to all the remainipg ohapters 
except ose reJatiol to textiles, tobacco 
and the petroleum sectors. MODV AT 
will DOW be extended to cover food pro-
ducts, . mineral products, le,ather and 
travel goods, footwear, paper and paper-
bo d. We) , an cerk products, asbesto 
,cem nt roduct n precious metals. 

104. Last year. in order to ensure 
revenue neQtrality, the introduction of 
MODVAT w accompanied by an 
jncrea ~ in tbe duty on the final product 
to balance the set-off being given (>f the 
duty paid on inputs. This year, k epiqa 
in view the natute or products, the duty 
on tbe final product is not being increased 
ext in (i w i Thi will redu e 
the fti ty 0 ~ rae numb r f 
ite 

I t ca of food pro ucta, 
pie '~total mber of item 

covered by MODVAT wlll be over )00 
item. The ty jncre~, : for reveou . 
n trality i bein. done only in ca of 
cb • malt pc raU D and aerated ft 
d in. fle , effective r,,~ of ta tio 
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otber rood products, such as ' biscuits, 
s imaned milk powder, bulter, jams and 
·ellie. and confectionery will be igni .. 
ficantly teduced. Farmers and' horti. 
culturists , will be benefited by the expo n ~ 

sion of tho market of value- dded food 
.,l:oduct . 

106. Some increase io the fioal duty 
i neOO ry in five of the j ms which 
were covered · l( t ye r where (we ba e 
found tbat et .. ff given I~st year was very 
muc larger tb01l initially e ti'ritatcd. These 
are zinc- xide, adhesives based on synthc .. 
·tic resin organic ' surface-activ9' - agents, 
electric motors nnd primary batteries. 

107. ' A n mber of important proce-
dural ch:loges are also being introduced 
to implify the ~perati?o of MODVAT. 
Some of the concessions are : 

(1) Refund ' in cash of input dut), 
,credit if the final prodqct is e',,· 
ported by the manufacturer in 

,certain cireumsblnees. 

(2) Availability of credit of duties in 
respect of ' inputs like in stock. , 

(3) djustment of input duty credit if 

: 

additional duty 1 demanded from 
input maqufacturers in ca~e of 
change .in classification of inputs. 

(4) , ceipts of i~puts directly 'by the 
job-workers will be permitte for 
all Item unde the MODV A T 
scheme. 

108. With th'ese measures we will 
'h ' ve uccessfully eliminated the C:l cading 
eff ct of excise duty aod given a measure 
of exci e reli ef. 

109. Our comprehensive policy pack-
age ha ' made electronics one of tbe . 
fast st-growing industries. It ha aene .. 
rated ubstantial empl yment, ' I propose .. 
,to make · certain changes which will' 
strengthen the b. s 'c d sign , of th existing-
policy. 

.110. For 
r liefs and 
arri~d 04t : 

computers, tbe folJowina 
r '\t~OPfllisafi9ns @r~ b jn, 

(i) Import duty n electronic sub-
us embJie is bein r duced from 
308% to 1 SOoA.. .-

(ii) he Ii t f peri heral i be" 
enlar cd ~nd a niform fa of 
'import (luly -f 60% is beio eci-
fled. 

(iii) , Import duty n peeified <1at~ _ 
c lllmuniea t ion equipm nt is being 
r"educed fr~m 140% to 100%. 
Duty 00 rnech Jnical pal ts of dat _ 
c mmunication equil ment i being 
reduce I from 140% to 55%. 

(iv) The pr sent notifiC.ltion regarding 
exemption of import duty. on 
compo er peripheral for 
Research Institute be;o exten-
ded by 3 years. 

(v) Duty on computer systems ;mpo~­
ted under OGL is bein redu ed ' 
fr.om l50% to 140% (basic and 

uxiliary). 

(vi) mport duty on sp~ified el etr nic 
: parts of computer is beiQB in-" 
creased fr m 25% to 15% in order 
to give appropriate protection for 
jodigenou production. Tbe imJ 
po duty on m cban~cal art of 

. c mp ler perip.heral is aJ 0 bein 
iucTea~ d from 5% to 75%; nd 
tb is 's beio extended to 
m chanie' 1 part CNC Stem. 

1 2. The r arch and de eJopm ot 
~ase of tbe el ctronic indu Ir i crucial 
for it Ion .. term ucc J t 
propose to reduce the duty on 
equipmen required for ft . 
14()O~ to SS~. 
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113. ' We must also encourage domes~ 

tic production of c pita) goods require~ 
for the e'ectronic industry. At present, 

, mechanical components required for 
( manufacture of such capital g~od8 attract 

a duty of 140%. 1 prop sc to teduce this 
duty to 45% in , th case of components 
required fOT nearly 30()' specified machines. 

114. In the field of general electronic, 
a concession 1 duty struc~ure ~f 30%, 
4S% and 7S% is allowed for import of 
raw materials. piece-patts and· compo-
nent. respectively. W" are expandina 
the coverage of thi concessional outy 
structure by 'adding some l1}ore item . 

1 t S. I propose to abolish ' the excise 
. duty on the production of poly~si1icon in 

. all forms a a measure f support for the 
domestic indu try. The customs outy for 
the import of silicon, solar cells and ' 
photo-v01taic systems is bing .fixed at 
30% ' 45% and 75%, resp ctively. I pro-
pos~ to increa e thr duty on t e imp~rt 
of polY.JSilicon to I 75% for electronICS 
ind~stry in the intere t of domesti~ pro-
duction. 

116. Producti n of television sets has 
increa ed r pidty in 1 ine with targets. A 
tbrivin L nd competitive industry. has been 
set up. 1 propose to make tw~ chonges: 

(i) A ' an nti-t\v0idance me sure. it 
j propose to impose an excise 
duty or countervailing duty of R • 
150 on ' black and white tubes 
meant fo.r t of size above 36 
cm . and t impose an exci e duty 
or countervailing duty of ks. 6('0 

n aU 001 our television tu 
Under MODVAT, thi input duty 
wou1d be fully r b 'i cd to duty-
payin anur· cturer with DO 
addif onal <luty burden on the 
con umer. It wilt, however~ help 
to chec uolicen ed pro uction. 

e ci e duty on colour tcle-
V) 10n t exc e in 36 cms. ize 

· i pre ndy . t ,500 irre cctive 
of the value of tbe t. I pro- , 
po tbe duty on co t-
Jier to s. 1 7 0 r set. 
T is a pi , et clear~ 

assessable value higher than Rs • . 
5,QOO which corresponds to a · 
retail price of about Rs. ., ,500. 
The excise duty for sets cleared at 

I 

assessable value of Rs. 5,000 or 
below will re~ain at Rs. 1,500. 
The costlier sets can bear the 
extra duty • . 

117. 1'hese ' proposal~ rehating . to the 
electron ics industry will invo ve' a net loss 
or revenue of Rs. 19.30 crores. There 
will be a revenue aiD of Rs. 40 crores in 
excise duty and a los of Rs. 59.30 crotes 
in customs duty. ' . ~ 

118. " Important developments have 
taken plnce in the' automobile industry in 
the past Cew years. New technology bas 
been introduced, production ba$ increase~ 
and indisenisation \ is ' taking place. 
Government have been reviewing tbese 
and ,other devel pments and will be 
announciog "comprehensive policy. 'For 
tlie present, I have tbe folloWJDg tax pro':' 
posals· for automobiles: ' . 

I • 
(i) At preseot, a conoessional rate of 

customs ' duty of I 50% is aUowed 
for imported sub-components re-
quired for the manufacture of 
~omponents . for fuel-efficient ' 

• -trucks, cars nd two~ whee)ers. I 
propo,se to enlarge the list of com· . 
ponents eligible for concessiona) 
import of 'sub:componeotB. This 
will encourage jndigenisation. 

(ii) Excise duty on fuel-efficient I1lotor 
vehicles with , engine capacity not 
exceedine 1000 c.C. i pr.oposed to 
be increased from 20% to 25%. 
This sector can bear the additional 
duty and it will still benefit . fronl 
a lower rate than tbe rest of the 
industry. 

(iii) For handicapped individuals, I ' 
propose to provid e for total 
exempti n from customs duty in 
respect of automatic transmission 
and other special equipment to be 
fitted into fuel-efficient ' cor of 

nline capacity not exceed in 
c .. 
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The rate of d~ty on import of 
spare for meeting tbe after-sales 
or warranty of fuel-efficient mQtor 
vehicles is beIng increased from 
50% to 75%. 

(v) Excise duty on tr ctors will now 
be , fixed ~n , engine capacity 
instead of Power· Take·off.Horse-
Power. This is an anti·av idance ' 

. measure with no revenue implica" 
tion. 

'f 

119. , Pl~stics are widely ,used by the. 
common man. They also hav a tremen-
dou potential for use io farms' and 
fact rie. OUf plastic , prices are bigh. 
Government propose to initiate measures 
to reduce costs in this important .area. 

120. . I propo e to reduce the bas,ic 
customs duty 00 PVC resin (general ... 
purpose su pension-acade) from Rs. 10,5~ 
per' metJic toone to Rs. 7,500 per metrac 
tonne. These resins are us~d in the 
manufacture of cheap footwear, piPes for 

. agciculUiral application and as insulation 
for wires and cables. 

121. 1 also propo e to reduce tb e 
basic customs duty on Low-Density· 
Polyet}lylene (LDPE) from 100% to 75%. 
LDPE is u ed as a base for production of 
a wide range ' of packaging matel'iai. 
LOPE film has a big potentia) use in the 
lini~1 of canals aDd farms and field-

. cbannels~ 

122. The excise duty OD product of 
regeherated cellulose, wkich includes the 
cheap pdCkagio8 material.cellophane, i 
beiDg reduced ftom 400 to 20%. Excise 
duty is beiDg similarly reduced on cellulo e 
acetate moulding aranule wh "~ is used 
for spectacle .. fJ'ames, umbrella bandies, 
tooth-brushes and on sodium carboxy-
methyl cellulose which i u d in oil-
drill ina. textiles processing and deterMents. 

123. Excise duty on certain varieti 
of industrial plistics i.e., crylic and 

'vinyl resin emulsions i bein. reduced 
ftom 40% to 20%. 

124. Over the past year, we have 
taken a number of steps to strengthen ou~ 
export performan ee through fis~aU and 
other means. I propose to aiv the 
following additional incentive. 

(a) For the gem and jew lIery 
industry, cu toms duty' on 46 
additional items of too]s: machi-
n,ery, etc . . ' s being redUCed to 
35%. 

(b) For th marine products industry, 
3 additional item will be allowed 
concessi nal import duty of .40% 
(basic and ' auxiliary). 

(c) or the leather industry-

0) 

(ii) 

31 additional items of 
machinery r quired for 
leather industry will be 

, a Howed concessional duty of : 
· 35%. 

polyurethane film/foil used 
for improving finished 

' leather will have low r 
co ntervailing duty of 40%. 

(Hi) polyurethane leather required 
for the manufacture of foot·" 
baJJ 'for exports will be 
exempted fJ. om duty. 

(d) The import duty on tyre mould 
required for e port production i 
beins reduc d t 25%. 

(e) Export duty on mica product j 
bein.s aboH hed except for mj 
waste and crap. 

(f) Import duty OD flax an4 ramie 
" fibre j beiDg 'reduc d from 80% 

to 40%. 

125. I also propo e to 
adjustments which wit.' furlbe 
common 'man :-

(1) 10 Augu t 1985, 
introduced 

th " 



.' I 
• ,t 

G,.raJ Budtet, 1987-88. 36 3S {Jeneral Budg,t, 1987:-88 ~ 28, 1981 

[Sbri Rajiv Gandhi] 

(2) 

(3) 

for the manufacture of in xp 1- " 

sIve blend d ,. brics-Sul bh 
fabrics. Under thi scheille, NT 
mills arc suppli ed raw materi 1 
flee f excise duty for the manu" 
f',cture of uitings of value Ul to . 
R. 4S ct metre and shirting of 
v' Jue up t 0 Rs. 20 per m trc. This 
scheme bu m ,de n good start. 
It i now copo ed ' to have a . 
similar ch n e wfol' manuf ctule 
of Soubhagya s r~e . ' Thi will 

e av iI ble g '0 "Qu~1ity sarees 
at ea onable prices. 

At present footwe;u · of Rs. 45 
per pair. i exempt from excise 
duty·. pr pet r, i e the limit 
to R . ~O per pair of assessable ' 
value which corresponds to foot- . 
we' r retailin at about ~s. 100 
per p if. To off-·s t th revenue 
10 s, .exc~ on footwear exccejing' 
this . as es able value · is being 
incrensed t.o 15%' for leather foot-
wear nd 20% on footwear of 
synthetic resins. 

7anata <Saps of value not exce d-
in • 10,000 er metric, tonn e 
bear a lower ' rate of excise duty 
of S%. I propo '0 raise the 
v lu limit to Rs. 12,000 per 
metric toone. Thi should redue 
the co t f chea.per toilet aod 
laundry SO'iPS" Soaps of value 

tween 2,000 per' metric . 
. to nand Rs. 25,000 per metric 
toone will eo t in e to pay duty 
at 15% but expensive soaps, who e 

lu e cdR, 25,000 per 
m tric tonn. will , ~ charged , 
25%. 

(4) Compl te exemption from e cis 
• duly is . vailable in respect of 

oddy wolle f bric of ass sable 
value not exceeding Rs. 40 'per 

. mtr. I propo e to rai e this 

5) 

lim"t a . ' 60 per q. mt. 
boddy blan tare' alre' dy fully 

exempt fr m exci duty. 

rate of RB. 2 per tube. The other . 
. fittings and parts of ' such ·tube 

will aliso pay ~duceGl excise du'ty 
at the rate of 10%. 

(6) I also propose to exempt, from 
excise duty. bio-gas appliances 
sll;~ as stoves, hot 'Plates a nOd 
lights: This would ~ncourage 
~reater use of hi·o-gas. 

. . 
. (7) Specified life-saving' equipment is ' 

prese tly fqlly exempt froO) 
customs duty, but import of . spares 
n ded for such equipment aUr.lcts 

• duty. Thi an . unnecessary 
burden OD our bospitals and 
clinic. I propose full exemption 
also fo ·.sp ·r and aece aries of 
such life .. s vin'S equipments. 

(8) terns like note· boo~s, Ie tee-pads'-
blotting pads, r gisters, account 
bOOks, file . COvers ' are beio 
exc'mpted from excise duty 
altogether. 

126. I l;aave two proposals for cotton 
textile :-

(i) . I propose tQ liberalise the Small-
Scale Schein'e for haud-processed 
fabrics by increasie ihe full 
exemption JiIlljt froni 36 lakh sq . 

. mts • . to .50 lakh sq .. mts . . in cas 
of hand-processed cottOD fabrics. 

(ii) Tbe excise duty structure On 
cotton fabrics in tbe pOwer-

.' . ptkcssiog sector is being ration-
alis d. Specific rates of excise 
duty are bing provided in re peet 
of fabrics of value upto Rs. 25 
per sq. mtr. This ill involve a 

, revenue los of R . IS cror .: 

127. I propo e to remove evcise duty 
on 001 top alto etber. However, I • 
pr ~ to increase tbe customs duty On . 
raw wool, woolJen rags and wool waste 
from 20% to 30% ao r due the custom ' 
duty 00 synthetic r froin 80% to 30%. 
Bxci duty on poly ter-wool blended . 
yam i. al 0 proposed to be r ueed from 
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Rs. 30 per kl. ' to RI. IS per 
' will benefit cheaper "arie iea 0 

xtiles. 

128. . The prese t ratea of dUty on 
viscose staple fibre and vise ' e fililment 
y rn have not been revi cd for amber ' 
of years. As "a revenuo measure, 'I 
propo e to ioer se ili the exci e duty on 
viscose staple fibre from Ra.-5 per 8. to 
Rs. 7 per ka. Similarly, eXC1S~ daty 0 
viscose filament yarn is also beio 
by about 12.5% 'of tbe- e i tiD 
These measures together ~ will Siv us . an 
addi ional revenue of Rs; 29 crores. 

, 129.. As tbe , ou e is aware, there is 
. a s'cheme 'Yhich bas replaced sal . -tax on 

sugar, tobucco and textiles . by an 
, Additional Excise Duly (ABD)." The 

proceeds of AED Q entirely to the Sta,te 
. Government. , The ABO is required to ' 
be raised to re ph he agreed' leyel of t x 
incidence. ' The rate of duty on co tliet 
fabrics of a sessable valu exceed i 
Rs. lOOper sq. mtr., is being increased to 
20%. The total revenue gain of AEp 
will be 8. 40 Cfore and w 11 be pa sed 
on wholly to State Governm~n .. 

130. I now propos to J witb, som 
"other industries which r uire relief:- . 

(l) As. a result . of recent policie, 
ce1n nt produ tion bas rown 
l'apid~y benefitiog the consum r 
and converting a sellers market 
into a buyers markel. The nev r 

, units in the industry need some 
upport ill view of their hiab 

·Ci.l pitat costs. I thet efore, propo ' ... 
, a rebate of excise duty at the rat 

of Rs. 50 per metric tonne' in ' 
r spect of portiand c m nt manu-
factu(ed by unit camm'encin 

. production of such ce~ent on Or 
'after 1.4.1986. Thi rebate will 
be av ilable fo a period of 
thi' e year from 1.3.1987. The 
Jevy quota in respect of such 
units i also beina red!1ced from 
th existwa 30% to 15%. The 
e Cr coaeession will be available 
only ~o . tho nIlita wbo aar-

.. ,. 
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I!He productlon is not les than 
309(, of the licensed capacity. 

pos to allow in port of 
m chinery for imp ove-

in p.roductivity 'and quality 
of solvent-extracted . il . and 
oiJmeals at conee sioo I tJuty r te 
of,55%. Last year, we intr duced 
a system. of rebate in ci duti 
~ r vanas ati nd oap linked to 
It "'g r use of minor oils. Th i 
hL h the desir d ' effect nd 

. . ' production of rice-bra oil os 
II a its use in van pati and 

soap have increa d COn ider bly. 
The reba te chem c is being ~on t i-
on d , thi year. Ther ar orne 
proc .dural chang and the 
ad valor m duty on v811aspati is 
beio changed to a ' peci c duty. 

(3) etter food-packatdng and f od-

(4) 

() 

(7, , 

proce ing can c ntribut greatly 
to raise the income of oui' 
farmers. I have , already made 

, s me proposals in plastics which 
wilJ help. I further propose to 
reduce the ilDJjort duty 00 speci. 
~ed items 0 machinery and~ 
aseptic packa in from 101% to 
S()oA,. . 

I pfopos to exempt 36 more drug 
iritetm diate u ed eit r exclu-
iv~ly or pr dominantly in the 

manufacture of drugs from dd i-
tionat duty of customs. In 
addition, J propose to 10~er tbe 
customs duty t 70% on two 
pecified Oru intermediate 

required for the, n1 nufactur of 
pyr zinam~deJ an' anti .. TB rug. 

,Cu om duty On I' cj ed raw 
material for rofractorie bein 
teduoed. 

It. j p po d to reduce exci 
duty on unwrougb Juminimum 
o CO- rad f om J3% to 11%. 

I propose to re ~e .exci e duty 0 
feature films. incl diu du 
Ii tur rns by about 10% of to 

duty evi I. 
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Denatured~ethyl .. alcohol of speci-
fied strength, when imported for · 
use exclusively for indu ~rial 
purpQses, !s beiDg exempted from 
customs duty in excess of 60% 
ad v lorem. 

! 

(9) 'It is proposed ' to merge the two 
exi tin SSI schemes (or the 
refrigeration and air-codditioning 
appliances and machinery industry 
into one. and t Jiberali it. Full 
exemption f om ' excise duty wIll 
nOW be available for cle:uanc~ 
upto Rs. 5 lakhs. Tberea.fter, 
50% f the excise duty leviable 
will be applic~ble for clearance 
between . 5 Jakhs and Rs. 15 
1 khs. Subsnquently. the u it 
witt pay the normal duty but 
eligibility limit for retaining 
e emption and conce ions for 
the unit w ill be Rs. 40 lakh · 

(10) 

(11) 

I propose to cxtcn~ the conces .. 
iona1 rate of customs duty of 

20% in respect ,of HBI (Hot 
Briquetted 1 on)/sponae iron and 

• meltin crap uf st I av ilable to 
electric arc furnace unit t , 
induction furnace units 'also. 

Cu tom duty 
natural calcium 

for manufacture 
fluoride \ beinl 
JI% to 75%. 

On Ouor~par 
fluoride) used 
of aluminium 
r educed from 

(12) I also propose to reduce customs 
duty to' 25% fo plant and equip-

ent ne ded for manufactqre of 
r. roily .. pl noin apparatus and . 
appliances i.iod al o' o~ equipmen 
u ing . non .. conventional en rlY 

The same low- uty rate 
pplicd for certain peci-

fi d ophisticated fire-fi bting 
~ quipm nt, for fire-fj hting services 

dminjst r d by Central/Statel 
O.T. G vernme t and loe 1 
bodi • 

and tho tcrtified enomy of Health Minis-
tera. , Lately, I am told. the friendly 
relationship has been marred by disputes 
and litilation. I now propose to rcsto're 
amity between ,the tw ~y movinl over 
to a new and more rational system o~ 
levyinl exci e duties. 

J 32. The existing. scheme of excise 
duty on ciaarettes is based on the prlOted 
retail price. ' I propose to mov Over to 
an entirely new ,schenle of specific .excise · 
~uty baso'd on the Jength of, tbe ' cigarette. 
This is the system preval~nt in many ' 
coqntries. I~ ensures un mbiguous 
determination of the excise duty, avoiding 
atl probJems of determining eith er as es- ' 
sabJe value or sale value. ' 

133. It js propo oed that for non .. filter 
cigarettes f size upto 70 mm, the e~eise 
duty would be Rs. 150 per 1000 cigareltes. 
In case of filter cigarettes, the exci e duty 
Will be in four slabs namely, upto·70 mm, 
over 70 upto 75 rom, over 75 upto 
85 mm. OVcr 85 upto 100 mm. Tbe r ates 
of duty per 1000 filt~r ci8areUes in these 
slabs will be Rs. 200, Rs: 300, Rs , 400 
and Rs. 600, respectively. The tariff rate 
for cigarettes is Rs. 700 and, therefore. 
~on.filte r ci arettes beyond 70 mm "length 
and filler ciaarettes beyond )00 mm len8th 
will pay tbe tariff"rate. 

PROF. MADHU DANDAVATE : But ' 
what about its widtb 1 

SURI RAJIV GANDHI: 134. This 
scbemc will be a major simplification ' 
and r tionalisution measure. Incidentally, 
it will also yield additional revenQc to 
Governmen t of Rs. 200 crares! ' 

135 . . I will now mention SOme other 
measures largely of rationaUs tion :-

(I) Denudation ot our forests is 
causios serious' damage to our 
environment. The tax structure 
must also make a contribution ' 
tow rds preservation of our forest 
wealth. With this objective in 
view. we have rationali ed the 

. duty tructure OD wood : products~ 
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I. 

(2) 

(3) 

" ' 

I propose to levy a ' ubi(orm rate 
of exei e duty of 20% on wood 
produo1s based 00 waste wo d 
such as partj~le-boarnt ' insulati "0 
and .hard-boards and fibre-boards. 
A higher rate of 30% will be 
levied on all plywoods mad from 
prime timber. I I invite suuestions 
from Members aod other conser-
vationists + nd I am prepared to 
take further measures , which woqjd 
i~plem~nt this· polity o~jecti~e. 

ElCcise duty on snuff and chewiog 
tobacco or products containing 

, chewing tobacco is beina imposed 
at tbe· 'rate of ~5%. -. 
A large number . of exemption 
notifications in custom have the 
effect of lowedng the rate of dU,ry 
below 25% for many items. In 
order' to prevent' invoicing 
malpractices, rates of duty ', shou1d 
not be below 25% except in very 
special circumstances. Accord-
ingly, duty rates are beiDg raised 
to 25% for 7 items. In a few 
other ease th_e . d t)' ra t~ have 
been reviewed and j ncreased. 

(4) The concessional rate of 25% 
(basic) in respect of soda ash wilJ 

I , con~inue .until 31st March, 1988. 

(5) The 70% concessional duty on .3 
specified parts of mechapical and 
quartz analogue wrist watches will 
,continue for aoo~her ' year with 
certain modifications. The rate 
of duty is being enhanced 10 100% 
for thr e specified parts. The 
concessionfll fa te' in respect of 
certu;n other pal t of wrist 
watche ' j bei 8 withdrawn 
altogether. 

(6) \ b excise duty on aerat d oft 
dl in k is beiDg jncrea d by 20 
pai e per bottle and jn the case 
of soda, by J 5 pai per bottle 
Soda and soCt d inks in p .. ~ka8inl 
other than bott1es will have a 
duty of 60% and 75%. r p ctive),. 
MODVAT benefit ' ·U ow be 

available to 'the e it ms. 
the efFective incide ce 
considerably lower. 

Hence. 
wiiJ be 

Pr~essed food ' of various type 
are charged J5% exci e duty. The 
hst of such proce ed od 
relatively expensive packaaed 
foods I beiDI extended to noodles, 
spaghetti, macaroni, vermicelli~ 
fiake of cereals, ready-to-cook 
f09d-mixes, etc. put . up fol' saJe 
in unit containers • . 

(8) Basic customs duty on unwrought 
aJuminjum is proposed to be 
raised from 20% ad v~Jorem to 
35% plus the normal additional 
duty. This is necessitated by the 
upward revi ion of domestic .. 

! . aluminium prices to quate tbe 
landed cost of imp fted meta{ . 

, with th c statutory pric per tonne. 

(9) I propose to raise the exci e duty 
on steel inaots made by minj .. tcel 
plant from . 3 J 5 p' r tonne to 
R~. 365 per tonne So as to equate 
the duty wi h teel ingot pro-
duced by the . integrated tee I 
plant. Even at the revis d t r e, 

. the ad valorem inCidence of 
excise duty will be Jower tha on 
tbe teel produced by j tegrated 
pi nt because of s b tantial 
MD VAT or dit and bisber 
price . ' 

136. f am al 0 lakin th i opportunity 
. to bring the urplu of the Oil Pool 

Accou t into the tax-ne • hi wilJ b v 
. no . effect 00 con umer price. hi 

urplus pre olly ac~ru to 
ann-tax receipt. now rap to 
rai e tbe ~ustoms duty on im 0 ted crud 
petroleum by R. 500 per t nne. I af 0 
propo to' incrca ahe ccil in limit u to 
which excise duly by way of cc . for th 
development of oil indu try may b I vied 
On crude oil nd natural g pr duced in 
India. The limit are ropose to 
raised from Rs. 300 pe t n e to . 1000 
per tonne on cru e oil aod fr m . SO 

• ,~ R . 300 per tbo and cubi on 
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n tural g~ s. T e eff~c ive r te of cess on 
crude oil is proposed to be rai ed from 
1 t March, .1987 fro~ Rs. 300 to R . 600 
p r tonne. The propo a' re expected' 
to y'ield . 00 crores by w y of cu tom 
duty aQd RSJ 900 cr re by way of cess " 
with an quivalent (educlio in qon-tax 
receipt. Th sic ea e will b bsorbed .. 
fully by tbe Pool Acc un n will not 

. ffect prices paid .by the can mer in 
• any way. . . 

137. Apart 'from the ab<;)ve proposals, 
·1 have prop ed c~rtain ameodOlr;:nt~ in 
th Finance Bi :1 seeking ,to effect cba,nges 
in the excise aDd customs tariffs. These 
amendment are merely enabling provl-
ion and h , ve no revenu e significance. 

Be ide, there are several propos~ls for ' 
mendment in existing, notific~tions, 
xcise TU l ~s which have merely procedural 

' ignificance. 10 ordt;r to save the tinlt? 
of the House. I: do not propose to recount 
them. Provision in thc Finance BIll is 
a1 0 being made for continuation of e 
levy 0 auxiii ry duty of customs :lnd 
S eoial xcise duty. 

f n ' Hie tion giving 
od e cise 
987, will 

in due 

139. My pr p sals in ' res ect of 
nd Central . Exci e duties 

are j Iy to yield 
f Rs. 531 .7 crorcs 

Rs. ·431.80 

28, 1981 " 

taxes w~14 be Rs. (; 010 crores. The 
'oToposed tax measures. taken ' together 
with reliefs, ' are estimated to yield net 
add iti()nal revenue of. Rs. 322 crores , to 
the Gentre. This wiH leave an uncovered 
,deficit of Rs. 5,688 crotes: his is 
significantly lower than th" 'deficit for the 
current year. As mentioned earlier, I 
have . decide~ th'at , this shalt , aot be 
exceeded. I have set in motion measures 
to implement this de~isio·n. ' 

··141. ~r. Speaker, Sir, I ,am" conscious 
. Q( the' nOrmous challenges that confront 

our ecoQomy. · Some are inherent in the 
process ~r planned development . in a 
democracy. But spme are in the nature 
of a price that we' have to p' y for pursu-
ina (n iodependent foreign pol iCY. The' 

. people of Ingia h~ve ass ' rted their 
independence and willin's'y accepted tbese 
burden. Their heroic' elertions, their 
sacriijce and their unshakc bJe confidence 
in their capacity to build·' th~ India. , of 
th~ir dr~ms are , a source of strength, 
inspiratiQQ and direction to mo. Let us 
mov~ forw ' r4 wi,h determination. 

J 42. I cOJ}lmend tbe Budget to the 
House. 

18.3 hrs. ',' 

. 
FINANCE BILL, 1987· 

(Errglish) • 

'. 

T a PRIME MINIST-E (SHRI _ · 
'RAlIV GAND :II): I beg , to move for 
leave to introduce a Bill to give effect to 
the finanCial propo Is l f tbe Centra 
Government ' for , the fin nci 1 year 
1987-88. 

ea be I' nted to ntro-
duce a Bili to give effect t9 tbe 

/ Danci ) propo al of tbe eotral 
Government for t e fin nci I year 
19 7-88." 



flALGUNA 9; .1908 (SAKAi 
~. . . 

SS'RI'JtAiIV GAN )H[ : I . iutro,fuce , 
the Bill. , . .'. . 

" . l\1R. $P,BAKB~ : The 'Finance 
1687 'haa been in~rodu:eed ... ~· 

P,R 'F. MAOI-IU DANDAVATE : It . . ~ " 

: ~ • ' • f I 

, ! 

' js good that he did, 
pro~dure . 

.. . 

The LoJ, ,Sabha th~tJ . adjouriled till Eleven 
. 0/ ~hl Clock on Monda)', March 2~ 

1,~ 7/Phafsuna J 1. 1908 (Sakal 
',1 . 

. ' 
•• IDtrQduc~d with , Hle 'lccommendatfoD of'the President. " 
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